L PUBLIC ANNOUNCEMENT
| {Under Reguiation 6 of the Insolvency and Bankruptey Board
- of India (insolvency Resolution Process for Corporate
| Persons) Regulations, 2016] AT
FOR THE ATTENTION OF THE CREDITORS OF RMD
. HOTELS & RESORTS PRIVATE LIMITED .

_RELEVANT PARTICULARS

‘ NAME 3 CORPORATE DEBTOR | RMD Hotels & Resoﬁs Private Limifac

roTAToN

| DATE OF INCORPORATION OF | 28/10/2005
CORPORATE DEBTOR

o

AUTHORITY UNDER WHICH Registrar of Companies, Guwahati
ke CQ&QQ@ATEDE&JOR(S_,« s 4 & o

ORPORATE IDENTITY NUVBER
OF CORPORATE DEBTOR

&,

C/0 Hotel Riatta,

|3 {Ao0RESS OF THE REGISTER Hotel Rialto, Near Fly Over,
OFFICE AND PRINCIPAL OFFICE | B Road Panbazar, Kamrup,
(IF ANY) OF CORPORATE DEBTOR | Guwahati, Assam 781001

6 | INSOLVENCY COMMENCEMENT | 21/06/2026
DATE iN RESFECT OF CORPORATE
DEBTOR

7 | ESTIMATED DATE OF CLOSURE OF | 4 71022027 (180 days from fnsolvency
| INSOLVENCY RESOLUTIONPROCESS | commencement date}

OF THE INSOLYENCY PROFESSIONAL - | Regiatration No.: ;
ACTING AS INTERIK RESULUTION | 1BBIPA-001/ IP-PO04B7/2017- 18410875
PROFESSIONAL A . :
9 [ ADDRESS AND EMAIL OF THE INTERIM] Addrass: P, Gaggar & Associates,

- |RESCLUTION PROFESSIONAL, AS | Chartered Accountants, Advika, 3rg
| REGISTERED WiTH THE BOARD Fioor, OpJ). Sukreswar Ghat Garder,

; MG Road, Panbazar, Guwahati-

781001, Assam - iy

Email purshotaﬂﬂgqgg@homa&'.com.

8. | NAME AND REGISTRATICN NUMBER | Name: OA Purshotam Gagear

9 [ADORESS AND EMARL TO BE USED | Address: P, Gaggar & Associsies,
FOR CORRESPONDENCE WITH THE | Chantersd Accountants, Advika, Srd
INTERIM RESOLUTION PROFESSIONAL | Floor. Opp. Sukreswar Ghat Garden,
; ; : MG Road, Panbazar, Guwahati-
781001, Assam ’

] : | Emai: ip.mdhotei@gmail com
11{LAST DATE FOR SUBMISSION OF 04/09/2026 - £ byl
LAl R

CLAIMS

12 CLASSESS OF CREDITORS, IFANY. | Net Applicabie
/ UNDER CLAUSE {B) OF SUB SECTION|
{BA) CF SECTION 21, ASCERTAINED
i BY THE INTERIM RESOLUTION
_{PROFESSIONAL :

13 | NAME OF INSOLVENCY PROFESSIONALS tot Applicabie
IBENTIFIED TO ACT AS AUTHORISED |
REPRESENTATIVE OF CREDITORS iN

ACLASS -« !

14 A RELEVANTFORMSANG - | A. hitpsuiibbi govinvhome/downioads
. {BOETALSOFAUTHORISED | =~
REPRESENTATIVES ARE AVALABLE AT{ B. Not Applicable

Netice is hereby given that the Natioral Company Law Tribural, Guwahal has ordered
ihe eommencement of a corporate insclvenc resolution %ocess of RMD Hoigls & Re-
sants Private Limited vide order No, C.P, {18} No ?E’GBc 26 dated 21008/2026; copy
mads resdy and communicated on 24th August, 2026, SiEIheinn

The craditors of RMD Hotels & Resoris Private Linied are hereby called ugpen fo submit
ther clains with proof on or belore G4103/2026 the interim resalution professional al he
address mentioned againstentryno. 10, - il

The financial creditors shall submit their claims with proof by sisctronic means only, Ali
ottier creditors may submit ihe claims with proof in person, by post or by electronic means.
Submission of false or misteading proofs of claim shall attract penafties. .

;  CAPurshotam Gaggar -
Date: 26/08/2028 { Interim Resolution Professional for
RMD Hotels & Resorts Privats Limited .
12017-18110875

{Piace: Guwahati  IBBUIPA-001/ 1P-PO04EY,







